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FIELD VISIT REPORT OF JOINT COMMITTEE CONSTITUTED IN 

MATTER OF O.A. NO. 549/2022 BEFORE HON’BLE NGT (P.B.) 

 BACKGROUND 

In matter of Firdos Cambatta v/s State of Gujarat before Hon’ble NGT 

(P.B.) O.A. No. 549/2022, Hon’ble NGT took cognizance and constituted 

a Joint Committee comprising of representative of Collector, Ahmedabad 

Municipal Commissioner, Ahmedabad, PCCF (HoFF), Gujarat and State 

PCB by vide order dated 06/09/2022.  

In the said matter Mr. Firdos Cambatta, a resident of T.P. Scheme No. 

67 (Hansol), F. P. No. 314/3 alleged in petition and claimed that, he had 

created green cover by planting around 4000 trees in the year 1974 on 

the plot nos. 313, 322 and 323. And said green cover was harmed 

during development of Sabarmati Riverfront Phase – 2 by destruction of 

trees.  

 SITE VISIT BY THE COMMITTEE  

In reference to Hon’ble NGT order dated 06/09/2022, the site visit 

carried out by committee members on 10/11/2022 along with Mr. 

Firdos Cambatta. The copy of attendance sheet is attached here as 

Annexure – I. The plot nos. 313, 322 and 323 are visited. The detailed 

report received from Ahmedabad Municipal Corporation, Collector office 

and Forest department.  

The observations made during visit and as per report submitted by AMC 

received on 10/01/2023 of which points are as below;  

 The plot nos. 313, 322 and 323 are government plots and are not 

part of the SRFD (Sabarmati River Front Development) project 

boundary line. The map showing the project boundary line and 

said plots is submitted in report annexed as Annexure – II.  
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 Sabarmati Riverfront Development Project work is ongoing on the 

river land as per the Riverfront Project design cleared 

environmentally by SEIAA, Gujarat. The river land is allocated to 

the Ahmedabad Municipal Corporation from Government of Gujarat 

for SRFD project.  

 During the visit it was found that the tree cutting is not done in this 

land (plot nos. 313, 322 and 323), it was found that there is 

clusters of Gaando Baawals (Prosopis Juliflora) grown self, and no 

tree is cut in this land for SRFD project work. Photographs are 

submitted along with report annexed as Annexure III.  

The observations made during visit by ACF, Forest Department is 

received through mail and points are as below; 

 According to Saurashtra Tree Felling Act - 1951 area of plot no 313, 

322 and 323 in Hansol Village comes under Revenue Department. 

Trees are available in this area are non reserve trees. Mostly Ganda 

Baval (Prosopis Julifora). Permission of tree felling is given by 

revenue department. We are giving recommendations for work, if 

trees are required to cut, then double tree are planted. The reply 

received is attached here as Annexure IV.  

The report in reference to visit conducted is received from collector office 

on dated 22/12/2022 the report in original and the translated copy of 

letter is attached here as Annexure V. From which following are the 

observations made; 

 

 In pursuance thereto, land in question bearing survey no. 313, 322, 

323 and 329 of village Hansol, Taluka Asarwa was allotted to the 

Industries and Mines Department vide Administrative Order-3 for 

development of helipad. 
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 As stated in the positive opinion of the City Deputy Collector, East 

Prant, in respect of the above demand, the land bearing survey nos. 

313 admeasuring 7386 sq.mtr., s.no.322 admeasuring 10623 

sq.mtr., s.no.323 admeasuring 10724 sq.mtr. and 4553 sq.mtr. of 

S.No.329 were originally under the head of Government for grazing 

purpose. Subsequently, upon annexing said village to municipal 

limits of AMC, all the lands bearing above survey numbers have 

been entered under Govt. waste land head from the pasture land 

head vide entry bearing No. 2292 dated 27/11/1987. According to 

the Panchnama details of the land bearing S.No. 313, 322, 323, the 

land is open, with river gorges and mounds. There are Gaanda 

Bawal (Prosopis Julifora) trees in the land in question and wire 

fencing has been erected surrounding the land. Further, it seems 

that the construction work of 1 pakka house with tin-shades and 

about 8 raw huts for residential purpose has been done without any 

permission on land admeasuring 300 square meters out of 4553 

sq.mtrs. of land of S.No.329 for the last three years approximately. 

The rest of the land is open in place. 

 Responding to the proposal made by this office vide letter dated 

13/03/2020 and 13/11/2020 to the Revenue Department of the 

Government, the Revenue Department of the Government vide letter 

dated 22/12/2021,  conditionally approved for transfer of land in 

question admeasruing 25020 sq. mtrs. of land bearing S. No. 313, 

322, 323, 329 to Home Department under Administrative Order-3 to 

allocate land to Industries and Mines Department for helipad 

development. (Copy enclosed.) Thereafter, Revenue Department of 

Government of Gujarat, vide e-mail dated 28/02/2022 informed to 

reduce the words "Transfer to Home Department" since due to 

typographical mistake such words remained to be reduced from 

letter No.: Jaman/1620/542/A dated 22/12/2021. 
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 Therefore, as stated above, land bearing survey nos. 313, 322, 323 

and 329 of village Hansol, Taluka Asarwa was ordered to be 

allotted to the Department of Industries and Mines under 

Administrative Order-3 for helipad development vide order No. 

CB/SJF/Hansol/ S.No.313, 322, 323,329/ Helipad/ K-8496/ 2022 

dated 05/03/2022. 

 CONCLUSIVE REMARKS 

As per the observations made from report submitted by Ahmedabad 

Municipal Corporation, Forest Department and Revenue Department;  

 It can be said that in plot no. 313, 322 and 323 the trees there 

comes under non-reserved category of trees, also mainly Gaando 

Baawal (Prosopis Julifora) are there. And recommended for 

riverfront work conditionally if trees required to cut then double 

trees shall be planted.  

 From the submission of revenue department it can be said that 

the mentioned plot nos. are allotted to Department of Industries 

and Mines under Administrative Order-3 for helipad development.  

 Further AMC has submitted the plot nos. 313, 322 and 323 are 

government plots and are not part of the SRFD (Sabarmati River 

Front Development) project boundary line.  

Photographs of site are attached here as Annexure VI. 
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1/27/23, 12:59 PM Mail - ro-gpcb-ahmc@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail/inbox/rp 1/2

Re: TOP PRIORITY: Regarding report preparation and submission in the matter of Hon’ble NGT (P.B.) O.A.
No. 549/2022 (Firdos Cambatta v/s State of Gujarat)

*****     This mail is from external domain, i.e. not from gujarat.gov.in domain. Kindly open attachment and link with caution.     *****

Madam,
According to Saurashtra Tree Felling Act - 1951 area of plot no 313 , 322 and 323 in Hansol Village comes under Revenue Department. Trees are available in this
area are non reserve trees.Mostly  Ganda Baval trees. (Prosopis juliflora)Permission of tree felling is given by revenue department. We are giving
recommendations for work, if trees are required to cut , then double tree are planted 

N S Patel
ACF
Social Forestry Department 
Ahmedabad 

On Wed, 25 Jan 2023 at 11:57 AM, Dr. Tallika Patel (GoG-GPCB Dept.) <ro-gpcb-ahmc@gujarat.gov.in> wrote:

Respected Sir,

With reference to trailing mail you are hereby informed to provide details of trees species present in each mentioned plot no. i.e. plot no. 313, 322 and 323. Kindly
revert back details urgently so as to submit it further. 

With regards,

Dr. T. L. Patel 

Regional Officer

GPCB, Ahmedabad City

From: N.S.Patel (ACF) <nspatel65@gmail.com>
Sent: 01 December 2022 15:03:09
To: Dr. Tallika Patel (GoG-GPCB Dept.)
Subject: Re: TOP PRIORITY: Regarding report preparation and submission in the matter of Hon’ble NGT (P.B.) O.A. No. 549/2022 (Firdos Cambatta v/s State of Gujarat)
 

*****     This mail is from external domain, i.e. not from gujarat.gov.in domain. Kindly open attachment and link with ca

Madam,
According to Saurashtra Tree Felling Act - 1951 area of plot no 313 , 322 and 323 in Hansol Village comes under Revenue Department. Trees are available in this
area are non reserve trees. Permission of tree felling is given by revenue department. We are giving recommendations for work, if trees are required to cut , then
double tree are planted 

N S Patel
ACF
Social Forestry Department 
Ahmedabad 

On Mon, 28 Nov 2022 at 4:58 PM, Dr. Tallika Patel (GoG-GPCB Dept.) <ro-gpcb-ahmc@gujarat.gov.in> wrote:

Dear Sir,

This is with trailing mail, it is gentle reminder to submit your observations made during visit in reference to OA No. 549/2022. Kindly treat this as urgent so that
report can be submitted to court in given time period. 

With regards,

Dr. T. L. Patel 

Regional Officer

GPCB, Ahmedabad City

N.S.Patel (ACF) <nspatel65@gmail.com>

Wed 25-01-2023 12:47

To:Dr. Tallika Patel (GoG-GPCB Dept.) <ro-gpcb-ahmc@gujarat.gov.in>;
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1/27/23, 12:59 PM Mail - ro-gpcb-ahmc@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail/inbox/rp 2/2

From: Dr. Tallika Patel (GoG-GPCB Dept.)
Sent: 24 November 2022 13:22:11
To: addcenz@ahmedabadcity.gov.in
Subject: Fw: TOP PRIORITY: Regarding report preparation and submission in the matter of Hon’ble NGT (P.B.) O.A. No. 549/2022 (Firdos Cambatta v/s State of Gujarat)
 

Respected Sir/Madam,

                With reference to the above mentioned subject, in the matter of Hon’ble NGT (P.B.) O.A. No. 549/2022 (Firdos Cambatta v/s State of Gujarat) order
dated 06/09/2022, a joint survey was carried out on 10/11/2022 at the plot no. 313, 322 and 323 in Hansol Village, Ahmedabad to verify the factual position in the
presence of the representatives/members of the Joint Committee and Shri Firdos Cambatta. 

                 As you are aware, Hon'ble NGT has asked to submit the report after verification within one month. So, for the compliance of this order, you are
requested to send the necessary details and submission from your side for the compilation and final preparation of the report. You are requested to send these
details within 3 days, so the final reports can be prepared and submitted to Hon'ble NGT within the time frame.

With regards,
Dr. T. L. Patel
Regional Officer
GPCB, Ahmedabad City

From: Dr. Tallika Patel (GoG-GPCB Dept.)
Sent: 07 November 2022 12:40
To: Collector Ahmedabad
Cc: Manish j Shah(GoG-GPCB Dept.); D P Shah - Ahmc; legal.gpcb@gmail.com
Subject: Regarding Joint Survey in the matter of Hon’ble NGT (P.B.) O.A. No. 549/2022 (Firdos Cambatta v/s State of Gujarat)
 
Respected Sir/Madam,

                With reference to the above mentioned subject, the matter of Hon’ble NGT (P.B.) O.A. No. 549/2022 (Firdos Cambatta v/s State of Gujarat) order dated 06/09/2022 is regarding
grievance against massive destruction of the green cover in second phase of River Front Development, Ahmedabad.

                As per Para-3 of the said order, Hon’ble NGT has constituted a Joint Committee comprising of representative of Collector, Ahmedabad, Municipal Commissioner, Ahmedabad, PCCF
(HoFF), Gujarat and State PCB and directed the same to meet, undertake visits to the site, look into the grievances of the applicant, associate the applicant and representative of the concerned
project proponent, verify the factual position and submit its report within one month. The State PCB will be the nodal agency for coordination and compliance. Hon’ble NGT (P.B.) has already
forwarded the matter by E-mail for compliance.

                  In reference to this, a joint-site visit is organized on 10/11/2022 at 12:00 PM, meeting venue will be Regional Office- Ahmedabad City, 2nd floor, Gujarat Pollution Control Board (Old
Building), Paryavaran Bhavan, Sector-10-A, Gandhinagar-382010. You are requested to be present and also send the name of the representative/member for the joint site-visit at ro-gpcb-
ahmc@gujarat.gov.in and nro-gpcb-ahmc@gujarat.gov.in.

The letter is also attached herewith for your kind information and necessary action.

With regards,
Dr. T. L. Patel
Regional Officer
GPCB, Ahmedabad City

This message contains confidential information and is intended only for the individual named. If you are not the named 

--

Regards,
N.S.Patel (ACF)
Nadiad,Gujarat.

Contact info:
+91 98799 90975

Email: nspatel65@gmail.com

This message contains confidential information and is intended only for the individual named. If you are not the named addressee you should not disseminate, dist

--

Regards,
N.S.Patel (ACF)
Nadiad,Gujarat.

Contact info:
+91 98799 90975

Email: nspatel65@gmail.com
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 Office of the District Collector
Chitnis Branch, Jilla Seva Sadan, 
Subhash Bridge Circle, 
Ahmedabad.  
Phone No. 079-27561970-77  
Email-govt.land.ahd@gmail.com  

No.CB/SJF/Hansol/S.No. 313, 322 etc./Helipad/2022    Date :     /12/2022 
 
To,  
The Deputy Collector, 
Mid‐Day Meal, 
Office of the Collector, Ahmedabad. 
 
 
  Subject :  Case raised before the National Green Tribunal... 

Allotment  of  land  bearing  survey  no.  313,  322,  323  and  329  of 
village  Hansol  to  Department  of  Industries  and  Mines  under 
Administrative Order‐3 for development of helipad. 

 
 
  This is to state with reference to the above subject that,  
 
  You were authorised vide Order No. CB/ADM/GPCB/Site visit/Vashi.709/2022 
dated  09/11/2022  of  ADM  Branch  of  this  office.  In  pursuance  thereto,    land  in 
question bearing survey no. 313, 322, 323 and 329 of village Hansol, Taluka Asarwa 
was allotted to the Industries and Mines Department vide Administrative Order‐3 for 
development of helipad, details whereof are as under : 
 
  The  Director,  Civil  Aviation,  GujSAIL  Complex,  Beside  Torrent  Sub  Station, 
S.V.P.I. Airport, Ahmedabad‐380004 has requested for allotment of land bearing No. 
313, 322, 323 and 329 of village Hansol, Asarwa for helipad development. 

  

As  stated  in  the  positive  opinion  of  the  City  Deputy  Collector,  East  Prant,  in 
respect of  the above demand,  the  land bearing  survey nos. 313 admeasruing 7386 
sq.mtr., s.no.322 admasuring 10623 sq.mtr., s.no.323 admeasuring 10724 sq.mtr. and 
4553 sq.mtr. of S.No.329 were originally under the head of Government for grazing 
purpose. Subsequently, upon annexing said village to municipal limits of AMC, all the 
lands bearing above survey numbers have been entered under Govt. waste land head 
from  the  pasture  land  head  vide  entry  bearing  No.  2292  dated  27/11/1987. 
According to the Panchnama details of the land bearing S.No.313,322,323, the land is 
open,  with  river  gorges  and  mounds.  There  are  mad  acacia  trees  in  the  land  in 
question and wire fencing has been erected surrounding the land. Further, it seems 
that  the construction work of 1 pakka house with  tin‐shades and about 8 raw huts 
for residential purpose has been done without any permission on land admeasuring 
300 square meters out of 4553 sq.mtrs. of  land of S.No.329 for the  last  three years 
approximately. The rest of the land is open in place. 
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Responding to the proposal made by this office vide letter dated 13/03/2020 

and  13/11/2020  to  the  Revenue  Department  of  the  Government,  the  Revenue 
Department  of  the  Government  vide  letter  dated  22/12/2021,    conditionally 
approved  for  transfer  of  land  in  question  admeasruing  25020  sq.  mtrs.  of  land 
bearing S.No.313, 322, 323, 329 to Home Department under Administrative Order‐3 
to allocate land to Industries and Mines Department for helipad development. (Copy 
enclosed.)  Thereafter,  Revenue  Department  of  Government  of  Gujarat,  vide  e‐mail 
dated  28/02/2022  informed  to  reduce  the words  "Transfer  to Home Department" 
since due to typographical mistake such words remained to be reduced from letter 
No.: Jaman/1620/542/A dated 22/12/2021 (Copy included.) 
  
 
  Therefore, as stated above, land bearing survey nos. 313, 322, 323 and 329 of 
village  Hansol,  Taluka  Asarwa  was  ordered  to  be  allotted  to  the  Department  of 
Industries  and Mines  under  Administrative  Order‐3  for  helipad  development  vide 
order  No.  CB/SJF/Hansol/  S.No.313,  322,  323,329/  Helipad/  K‐8496/  2022  dated 
05/03/2022. (Copy enclosed.). Please take note of the above details. 
 
Encl. : As above.  
 

Chitnis to Collector, 
Ahmedabad 
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ANNEXURE VI  

PHOTOGRAPHS OF SITE VISIT 
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